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<23-12-1974, the date of declaration,
-was Rs 50, 720; but its present value
msmccording to official appraiser is
Rs. 25.30 lakhs and not Rs. 10
+CroTes. But the hon. Member has
very emphatically asserted that it
is much more. I can only assure
you that I will make further en-
quiries in the matter so far as this
3s concerned.

So far as the second matter is con-
cerned, the Nizam’s jewellery Trust
‘proposed to dispose of 37 items of
gold ornaments and precious stones,
“The highest tender received was for
Rs. 14.54 crores. The sale was
however challenged by one of the
beneficiaries of Nizam Trust in the

"High Cou:: c. Hyderabad. Mean-
while, one Mr., P.J, Fernandes
acting as an agent on behalf of

foreign buyers intervened in  the
case and made an offer of Rs. 20.25
scrores for the said items on behalf
‘of these foreign buyers. The High
Court accepted his offer and the
-amount in question was deposited in
the bank also. It is now understood
that the case is being wcontested in
“the Supreme Court, Details of fur-
ther developments in this case are
not readily available with us, It is
also understood that the foreign
buyer of the jewellery has also
withdrawn his offer and the items
of jewellery are still lying under
seal in the wards of Mercantile
Bank in Bombay. As regards the
sale value of paintings, absolutely
there was nothing mentioned......
(Interruptions)
SHRI KALYAN ROY: Would you

allow the jewellary to go out of
India?

SHRI SATISH AGARWAL: So far
as the fact whether they are antiques
ar not  is concerned it is.for the De-
partment of Culture and Education
to verify about it . . (Interrup-
tions).

SHRI KALYAN ROY: How do you
werify about it?

| RAJYA SABHA]

under Rule 176 172

SHRI SATISH AGARWAL: It is
not for us, as a matter of fact, in the
Finance Ministry. Whatever you
have mentioned here, I will convey
to the Ministry that these are the
allegations. I will get a copy of your
speech and transfer to them.

SHRI KALYAN ROY: Is it not a
sell-out of ancient jewellery? Would
you let these items go out of India
to the Europeans? Is it the policy of
the Government?

SHRI SATISH AGARWAL: An-
cient jewellery is exported and we
are making available gold at the in-
ternational price. So as a policy, there
is no prohibition that way. But if
there are antiquesg of historical value,
I shall refer the whole matter to the
Ministry of Education and Culture.
They are very much concerned with
it and they can certify about it but
not we in the Finance Ministry.
Even then I will get a copy of your
speech and send to the Ministry of
Education.

DISCUSSION UNDER RULE 176 ON

CHARTER OF DEMANDS OF AGRI-

CULTURAL WORKERS VOICED

DURING THEIR RECENT RALLY IN
NEW DELHI

SHRI BHUPESH GUPTA  (West

Bengal): Sir, I am very glad  even

‘though we are at the fag end of the

Session. . .. . )
THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Mr. Bhu-

pesh Gupta, there are a large num-
ber of speakers. You may kindly
keep this in mind,

SHRI BIPINPAL DAS (Assam):
Sir, are we to understand that the
next item, namely, the discussion on
the proposed agreement between
BHEL and SIEMENS, will be taken
up in the next Session?

SHRI KALYAN ROY (West Ben-
gal): It will be taken up in the next
Session,

SHRI YOGENDRA MAKWANA
(Gujarat): It hag been agreedq that
it will be taken up in the next Ses-
sion,
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SHRI BHUPESH GUPTA: You can
zontinue in the next Session.

THE VICH-CHAIRMAN (SHRI
SHYAM LAL YADAV): I do nut
know what the Chairman has said
when the issue was raised in the
morning.

SHRI BIPINPAL DAS: If you can-
not give an assurance, I am very
sorry to say, if you take up this de-
bate, we shall not participate in the
debate.

THE VICE-CHAIRMAN (SHR1
SHYAM LAL YADAYV): What the
Chairman has said, we shall see to
it,

SHRI VISWANATHA  MENON
(Kerala): In the Business Advisory
Committee, when this issue was dis-
cussed, we were given to understand
that this will be taken up in the next
Session.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): This was
raised earlier in the morning, We
shall see what the Chairman has
said.

SHRI YOGENDRA MAKWANA: It
it most unfortunate on the part of the
Chair and on the part of the Presid-
ing Officer to change the version
which has already been agreed upon
in the beginning. (Interruptions),

SHRI BIPINPAIL, DAS: We have
to be assured as to how long we are
going to be in the House, Now, this
debate will go on up to 7 or 7.30 p.1,
Then, how can we take up such an
important debate at 730 p.m.?  (In-
terruptions)

SHRI KALYAN ROY: The Minis-
ter of Parliamentary Affairs should
clarify the position,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): We can go
ahead with this discussion. In the
meantime. we can have consultations,
We can find out the position in the
meantime,
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SHRI BHUPESH GUPTA: Sir,
when I raised this question hon. Mem-
bers from both sides of the House im-
mediately supported my proposal that
this issue should be discussed in this
Session itself because this March was
organised in this very Session, This
was a March to Parliament by agri-
cultural workers from all over the
country., According to conservative
estimates, three lakhs of people turn-
ed up. This was on the 20th March,
only eight days ago. Sir, this was
one of the historic events, if I may
say so. Delhi has witnessed many a
march of this type organised on a
national scale. But this is the first
time that agricultural workers from
every State, in tatters suffering from
many injustices, social and economie
oppression and so on, turned up in
the capital of India to voice their
charter of damands., The March to
Parliament was to impress upon Par-
liament and the nation that their grie-
vances are long-standing, that after
32 years of Independence, they are
still oppressed and that they continue
to suffer in many ways, economical-
ly, socially and politically the fact
that they have got adult franchise.

Sir, those who came included not
only agricultural workers, men wa-
men, young and old, but also others
like adivasis, tribals, ~Harijans, wo-
men, Christians, members of the mi-
nority communities, Muslims and so
on, It was a unique demonstration
from every point of view. Sir, it was
disciplined. You did not see any
trucks there. You did not see any
tractors there. You did not see any
display of wealth nor did you see
anybody on the platform presenting
a purse of Rs. 70 or 65 lakhs, '~

6 p.M,

Nor was there any one to bring
bouquets of flowers as was done in
the case of Mr, Charan Singh‘s de-
monstration, from Tihar Jail or from
Moghul Gardens to be presented to
anybody on the dias, Nothing of the
kind. Those things were not there,
Opportunists take overtones in the
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shape of bouquets of flowers from
supposedly political adverseries and
so on. That was the display of wealth
and here it was poverty that march-
ed in the streets, but poverty defy-
ing, poverty militant poverty fight-
ing, poverty in a state of revolt seek-
ing justice, poverty damning the pre-
sent society which after 32 years of
unmitfigated capitalist rule, monopoly
of bourgecise power, kept so many
millions, our men women 2nd child-
ren in the far flung villages of our
country, in ignorance, misery and
sufterings, That was the march.

Sir, I saw in this march, as many
of you did: not the march of tramp-
ing feet alone but the march of his-
tory, as it were, when they advanced
along the Rajpath, along the tho-
roughfares of this city, towards Par-
liament and appeared here to pre-
sent the charter of demands, I have
got their charter of demands here. It
is a voice not only of the down-trod-
den millions in the villages, but of
the whole nation because if these
five crore agricultural workers are
not uplifted to the dignity of life,
from that misery and colossal abys-
mal poverty, there can be no remak-
ing of rural India or even national
economy and national life,

Sir, what does it say? What is the
economic position today? Their 42
per cent of the physical labour in the
country are accounted for agricultu-
ral workers., More than one-thirg of
the total working force in tha coun-
try is comprised of agricultural la-
bourers. Again, these people do not
work for more than 200 days,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Just resume
your seat for a moment, I would
like to inform the hon. Memberz that
as desired by several Members
further discussion on the BHEL an(i
SIEMENS will not be taken up du-
Ting the current session.
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SHRI K. K. MADHAVAN
(Kerala): Sir, yesterday my speech
on the Railways Appropriation Bill
has been terribly cut. This morning
I got the manuscript of my speech
and I was surprised that three parts
of the speech have been cut away. I
have filed a complaint with the Sec-
retary-General, Please take note of
this,

THE VICE-CHAIEMAN (SHRI
SHYAM LAL YADAV): I will lcok
inta it.

SHRI BHUPESH GUPTA: Agri-
cultural workers get employment for
only 200 days in a year. What does
it mean? Our labour force, our man-
power is wasted. It is not fully utiiized
in production work, It is not a gues-
tion of merely unemployent, 1dle
labour and sufferings, We talk of la-
bour intensive programmes and it the
human asset, the human labour is
allowed to go waste like this, the na-
tion loses, You can imagine, if so
many millions worked for 165 Jays
more in addition to 200 days even
as it is, what would be addition to
the production? Sir, that also is =
serious matter for you and for all of
us to consider when we are develop-
ing qur country, Therafore, the
problem is one of human suffering,
unemployment, denial of opporfunity
for harnessing the labour for raising
our prouction, our wealth. This is the
problem,

In the recent period the agricultu-
ral workers and the peonle there
have suffered from rmany atrocities
and so on. Only one or two figures 1
will give. There has been an alarm-
ing increase in the number of atroci-
ties against the Harijans and other
weaker sections in the past 22 months,
The number of atrocities which stood
at 5,969 in 1976 went up to 10879 in
1977, and it goes on increasing. In the
first six months of 1978 alone, the
number of atrocities has gone up to
5,952, The Harijans and Adivasis are
killed and shot dead. They are even
burnt alive and their women humilja-
ted and raped and killed. Their pro-
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perty and standing crops are des-
troyed. You know one of our com-
rades—a Member of the Lok Sabha—
has been killed recently in Madras. 1
do not want to go into this thing,
These are well-known facts. The only
thing I should come straightway to
is: what is to be done?

The charter of demands is before
the Government., The Government
should make a statement ag to what
they propose to do. Here, Sir, I want
to say one or two things, Yes, there
are some Minimum Wages Acts in
some parils of the country. But they
are not implemented, ‘TThere is no
machinery for their implementation,
Very low wages have been fixed in
most States, In gsome States--like
West Bengal and Kerala—it is not
bad; it is good. But even these low
rates are not implemented in most of
the States. There is no machinery to
do so. There is no provision for secu-
rity of employment working condi-
tions and the rest of it. We under-
stand that the law here—the Mini-
mum Wages Act, 1948—applies there,
and that is also not implemented.
Mr, Ravindra Varma is here. Recent-
ly a special Conference on Rural La-
bour was called in Delhi in January,
1979. He himself was there. I think
under his aegis it was called. That
Conference recommended the setting
up of a Standing Committee to go into
this question. I understand that the
Committee has been set up. That Con-
ference also recommended that there
should be a Central legislation so
that the State Governments are com-
pelled to do something in these mat-
ters of giving security of service
guaranteeing conditions of service,
working conditions and so on, and
the employment aspect should also
be looked after. Therefore, the de-
mand has been there; the suggestion
has been made there, Legislation for
ensuring security of employment, ma-
chinery for settling disputes between
the landlords agricultural workers
and those who employ them welfare
measures—these are some of the
points which have been discussed. In
order to ensure these things, there
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should be some Jegista‘ion,  Th-t
should be implemented. But nothing
of that sort has been done so far.

The other thing is their conditioa,
I need not describe it. I knov when
I gave the Motion from all sides
Members came and supported it, S,
I am very glad to say that we have
held many demonstrations, but this

demonstration—it goes to the giory
of the Bhartiya Khet Mazdoor
Union and others who had or-

ganised it—received tremendous ap-
blause from all sections of the pes-
ple—from that side and from thiz
side of the House, because everybody
was impressed by this demonstra-
tiun—but not the All India Radio and
Doordarshan. They hardly gave any
publicity to it. One or two sentences
Were read out and a little thing was
shown, The demonstration was not
shown but some people loitering hecre
and there were shown by Docrdar.
shan in order to belittle the demons-
tration. Yet on the 4th of Marci,
there was a demonstration of the
RSS here which was given a lot ot
boost and publicity by the All India
Radio and the official mass media,
But when it comes to the agricultu.
ra] labourers, they black it out. There
was clasg bias plus communalism,
The R.S.S. has to be bogosted because
it is a communal organisation and
the R.S.S. is controlling the mass me-
dia as everykody knows, Agricultu-
ral workers’ demonstration has to be
ignored because it is a demecnstration
of the exploited classes. Hence thasc
who are in power representing the
propertied classes, make common
cause to ignore it. When I myself
heard how the coverage was made, I
felt sorry. They would not do it be-
cause it will get more publicity.
When 300,000 people come from dis-
tant parts of the countiry we should
feel ourselves honoured that rhey
have come in a democratic and peace-
ful manner. Such an event should not
only ba welcomed it should be high-
lighted  before the nation and the
world that here is India’s manhood
on the march. Here are people whe
make our country great but still they

e
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are suffering, yet their patriotism is
undiminished and undying; they have
come here to make our highest demo-
cratic institution realise its responsi-
bility towards them,

Sir, it is with their effort that these
institutions such as Parliament and
Assemblies function, and vet when
they appear they are ignorsd by the
official mass media, I must say that
the Indian newspapers gave better
publicity, even the monopolist press,
but not the All India Radio. 1 felt
like going to the All India Radio and
thrashing the whole damn thiug.
What is the use of having such All
India Radio which behaveg in this
manner about those people who need
more attention than others in the so-
ciety?

Sir, the Minister of Informalicn
and Broadcasting should have been,
here to explain his conduct. He shouid
be ashamed that the mass media has
been so cynical in such maiters, I am
sorry I am using strong words against
Mr. Advani despite the fact that he
is a soft-spoken person, The mass me-
dia hag become an instrument of per-
version, an instrument of subversion,
an instrument of suppression when
it comes to the poorer sections of the
people. Sir, T launch my strongest
protest against the manner in whici
the television ang the All India Radio
function and the way in which it
covered the great march,

With regard to other thinzs I hope,
Mr. Ravindra Varma will say some-
thing. One thing is quite clear, Mr,
Ravindra Varma. I think we have
come to the conclusion that in th»
villages no law can be enforced, so-
cia] or economic measures of a pro-
gressive type unless the power of the
lardlord is broken, It is not possible to
implement laws in six lakh villages
unless the landord’s power is broken.
It is not a question of getting up some
machinery here and there. It is a
question of dismentling this greatest
obstacle in the implementation of

!

laws that we pass. Therefere Mr,
Ravindra Varma and others in the
Government should take into their
heads the urgency of implcmenting
the radical land reform measures
and smashing the power of the land-
lord class. This must be done. Eman-
cipation of the agricultural worker
is not possible unless the landlord
power is broken, We told your poli-
tical senior, Mr. Charan Singh, that
this humbug on the part of the Fi-
nance Minister must stop. It is pure
and simple humbug, While land re-
forms are not carried out, when agri-
cultural labours are kept in these con-
ditions you want to bring about the so
called rural development by pump-
Tng some credits and money, some in-
puts and other things into the villages
and to some rich peasants. Even the
peasantg do not get anything very much
as everybody knows. Sir, the talk of
rural development is a felony, is ba-
loney, tomfoolery of the worst type.
It is a deception, it is an attempt to
cover up the efforts of Mr, Charan
Singh and others to build up their
political base in the rural areaz. A
demonstration was organised here by
them. Why? This demonstration was
organised by Mr. Charan Singh
Mr. Rajnarain and others, not for
improvement, not for getting the
grievances redressed but for fore-
ing his way into the Cabinet.
(Interruptions). It was to bhargain
with Mr. Morarji Desai, “Here I am
wih the agricultural lahour.” Of
course, it is not the poor agricultu-
rists or peasants of that type but rich
farmers with tractors and so on.
Some poor peasants also came. T don't
deny that. But it was a political bar-
gain, That is all. Here they brought
them to pit them against the urhan
population,

But here the agricultural labourers
came. The trade union movement,
workers’ organisations, employees
organisations, bank employees and
other industrial workers bhuilt up
gates and so on, put up posters and
banners ang so on to receive them
and welcome them, The agricultural
workers came here to fight not only
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for their demands but also for the de-
mands of the working class against,
for example, the Industrial Relahons
Bill and the Bhoothalingam Commit-
tee Report, It wds a solidanity of the
working class and the peasantry. It
was the solidarity of the town and
the village,

Now I have only a few more points
to make, Atrocities against the Hari-
jans must stop. Deterrent punishment
must be given to the offenders. Com-
rade Indradeep Sinha said that there
should be special type of courts for
desling with the landlords also, We
want some such legal arrangement.
The law must be made harsher, I
should say, in the case of atrocities
against Harijans, apart from jail
punishment’ there should be an ar-
rangement for public flogging of the
landlords so that the agricultural
workers and others can see tha; land-
lords who believe in this kmd of thmg
are flogged.

There is one demand that civil
rights should be given and all that.
It is there in the charter of demands.
Land reforms should bz implement-
ed. As I have said, vigorous imple-
mentation shoulj take place of nay-
ment of minimum agricultural wages,
A law should be passed by the Coan-
tre. Housing $hould be provided. They
said that house grants, etc, should be
given to the agricultural labourers.
In the matter of wages and other
things the Kerala Government has
set an example and therefore a mo-
del Bill on the lines of the Kerala
legislation should be brought in with
necessary modifications wherever you
think such modificationsf are called
for. That ¥s very very imyortant, The
employment question shoulg also be
gone into,

About bonded labour, Government
itself say that there are two million
bonded Ilabour or more than that.
Actually it should be much more
than that, What about them? Even
after so many years of the Constitu-
tion, we have not bonded labour in
the villages and nothing has been
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done to eliminate it complately., It
should be done. /

Sir, now others will spzak. I have
spoken enough on this subject, There
are other competent people who will
speak on the matter andg I hope the
discussion will continue, At least the
demands should be voiced once again,

I am grateful to this House and to
all the Members of this House for
making this discussion possible, It is
not a party issue on which I am
speaking. Sir we all have congratu-
lated those who brought the demons-
tration here, the agricultural labou-
rers ang others,

May I, Sir, from the national forum
send our warmest greetings, congra-
tulations and best wishes to the mil-
lions who live in the villages, the
agricultural labourers ang their or-
ganisations, for the magnificent de-
monstration they have held here?
This strengthens our democracy; this
revitalises our life; this raises hope,
It is not merely a quastion of meet-
ing some demands of the Dpeople
which they deserve—the demands to
be met instantly—but it generaliy
strengthens the national life and na-
tional health. Therefore, as suck they
deserve our sympathy and support, I
think soma steps would ha taken zs
early as possible, Since two Ministers
are here I would like to . .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Five Minis.
ters are there,

SHRI BHUPESH GUPTA: Two or
three relevant Ministers, One iz the
Agriculture Minister. Home Minister .
is alsg there.

AN HON. MEMBER: THe Labour
Minister is also there,

SHR1 BHUPESH GUPTA: I am
glad all of them are there, One is a
full Minister and others are State
Ministers, Perhaps three or four State
Ministers make one Cabinet Minister,
Therefore, I said two Cabinet Minis-
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ters were there. All the same, Sir T
think this question deserves utmost
attention of the nafion. I.et us now
try to solve this problem before we
talk of rural development and Par-
liament should enter the picture. They
should not disown the responsibility
by saying that agriculture iz a State
subject, Much we can do. We can in-
fluence the nation, we can influence
the State, we can, if necessary, make
necessary amendments to the Cons-
titution in order to give relief to them
and improve their conditions, Eman-
cipation of agricultural workers is of
paramount importance—agricultural
workers we are discussing now-—and
the upliftment of their living condi-
tions, their cultural life and materal
. life are all of national urgency inday.
As such, they must be given top-mosl
priority, whether in planning or in
other aspects of economic and «orial
activity, Everything should be done
to stop ruthlessly the atrocities
against the Harijans and other back-
ward sections of the people,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV); Mr. Mixnis-
ter.

SHRI S, W, DHABE (Maharash-
tra): Mr. Vice-Chairman, Sir, we
are discussing about the agricultural
labour. Let the Minister, who ig
directly concerned with it reply
after hearing the debate. If he makes
his speech, what remains in the de-
batc?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Let me ex-
plain the procedure, The procedurs is
that under Rule 176, after the discus-
sinn is raised, the Minister will 1eply.
(Interruptions), Then othar Members
will speak and then at the end the
Minister will again reply, That 15 the
procedure,

SHRI S. W. DHABE: When we dis-
cuss the reports in the State Legisla-
tures, the Minister does not reply in
the beginning. All speeches are heard
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and then the reply is
end,

given at the

That procedure must be followed I
hope Mr, Bhupesh Gupta will bear me
out.

s O u ga (T65i) 0 #hET,
T UF FFAMA S | g T T HEE Y
| T T HIFTT H 17 IUF 18 HTAATH
=Y =Y a9t A7 AT AT 9T FT TG
g 37 | za¥ gag &t o FEG ST
A &d g fw amt o fqfben w7 §
AT F S AT A1

THE VICE-CHAIRMAN
SHYAM LAL YADAYV):
176, that is the procedure.

(SHRI
Under Rule
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SHRI S. W. DHABE: That is the
practice when we discuss the reports
111 the State Legislatures under Rule
176.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): Again he will
reply. That is the Rule, What can I do?

SHRI RAMANAND YADAYV: But he
is ready to concede our demand.

SHRI BHUPESI GUPTA.
there is one correction to make, T
made a mistake when I said that the
number of atrocities stood at 5,969 in
1966. It should be read as in 1976,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
do not know whether the Rules makes
it obligatory for me to speak at this
point of discussion. But Sir....

Sir
3
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): For the in-

formation of the Members, Rule 178 is
clear on this. Mr. Minister, kindly
take vour seat. Rule 178 reads:

“There shall be no forma] motion
before the Council nor voting. The
member whpo has given notice may
make s short statement and the
Minister shall reply shortly, Any
member who has previously inti-
maled to the Chairman may be per-
mitted to take part in the discus-
sion.”

You wiil take part in the discussion.
And then he will reply. There is no

harm

HITOWE TR oAy faawa &
7 7IET FE F S92 30 ) GRS
FAAT | WIT AFT T TANT ATES 2 |

THE VICE-CHAIRMAN
SHYAM LAL YADAV):

reply.

{SHRI
Let{ him

SHRI BHUPESH GUPTA. That is
the rule for short duration discussion.

THE VICE-CHAIRMAN
SHYAM LAL\YADAV); Yes.

(SHRI

SHRI RAVINDRA VARMA: Sir, [
ara very grateful to my hon. friend,
Mr. Bhupesh Gupla, for the observa-
tiong he has made in raising this dis-
cussion. I would like to begin by
saying that 1 would ot like to look

upon this discussion as g matter thst:

is reing raised from any partisan

point of view.

The condition of our rural people
and our workers in the rural areas 1s
sorethine that should cause cuncern
to the entire House. On this question,
therefcre, there is ng difference cf
opinion between this side of the
Hcuse andg that. The condition of the
pecple in the rural areas is very well
kngwn. For centuries they have been
the victims of exploitation. Develop-
ment decadeg have passed by without
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the fruits of development reaching the
poor people in our rural areas. I re-
member many years ago, when I was
a student, I read an unforgetable
sentence  from Pandit Jawaharlal
Nehru. My hon. friend will peihaps
agrece with me that this gentence is
worth quoting. He said, “The mugd huts
ard the hovels and the nakedness of
our people testity to the glory of
British 1mperialism.” I could nevear
forget that sentence. Sir, ag my hon.
friend, Mr. Bhupesh Gupta, pointed
out, in spite of the fact that more
than three decadeg have passed sinece
this countrv became independent, it
is very difficult to claim that the
conditiong of ouy rural poor have ima-
proved to the extent that we can feel
that we have made a dent on the pro-
blem, Poverty continues, misery con-
tinues, illiteracy continues, and wun-
employment, underemployment and
under nourishment, and all the prob-
tinues, illiteracy continues, and un-
our people in the rural areas, espe-
cially the poor workers, in the rvral
areas,

SHEI EHUPESH GUPTA: He is
almost specaking like me.

SHRI EAVINDRA VARMA. I wish
I couid speak with your gustp and
your effect. I am holding a candle
to the Sun  Sir, therefore, on the
question of the dimension of the
roblem or the gravity of the prob-
lem or the national significance of the
problem there can be no differende of
opininn at all. In fact, Sir, I would
agree with him that the test of our
progress will lie not in our urban
centres but in the remotest corners
of our country where the exploited,
the most vulnerable sections including
the Adivasis and others live, There-
fore, Sir, 1 entirely agree with him
that the test of our development, the
test of the success of our plaonin
and lhe test of the progress that this
country makes will lie in our rural
areas. He was right when he said
that 80 per cent of our population
lives in 1he rural areas. Of our work
force, nearly 216.16 million live is the
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rural areas, which ig 82.85 per cent of
our wourk force, as compared to 44.76

million, that is, 17.15 per cent, who
live m the urban areas. Of this,
192,43 millicn are engaged in agri-

culture, and nearly 23.73 in non-agri-
cultural cperations,

My ben. friend very vividly and
tellingly describeq the problemg of our
agricultural workers. Unemployment,
seasonal and intermittent employment,
underemployment, low incomes, house-
hold expenditure remaining far higher
than the bousehold income, with the
result that workers are pulled into
the vortex of indebtedness, all thess
prcbleiny ke very graphically des-
cribed. Sir, these have to be tackled.
I would like to go further, and say
that they work for very long hours.
There is no limilation or enforcement
of leghilation on the number of bours
for which agricultural workers work
in many of the areas of our country.
There ig no security of employment.
There are no facilities of leave or
gratuity, or other forms of social
security.

¢HRI BHUPESH GUPTA: They do
not have even drinking water.

SHRI RAVINDRA VAKMA: The
poorest attention or marginal atten-
tion is available as far as housing is
conclrned, or health facilities are con-
cerned, or even educational facilities
are concerned. Sir, I would only add
that thes¢ are national problems and,
therefore, they have to be viewed as
naticral problemg that demand the
paramour.t attention of the country,
of the Government and of organirca-
tions that mould public opinion and
articulate public opinion. I wouid,
therefore. say that the rally did serve
a notable purpose. And the fact that
in the rally people from different parts
of the country took part and the
rally was conducted in an orderly
fashisn i all the more reason why
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we should take note of the demands
and the sentiments behing the rally.

Now, Sir, many suggestions were
made by my hon. friend. He referred
to the fact that the degree of un-
employment in the rural areas iz not
only a human problem and the ycot
cause of pcverty in these arcas, but
also an ‘ndex of the degree of under-
vtilisation of human potential, there-
by resulting in the retardation of
progress, of increased production, deve-
lopment and all that these connote,
Sir, he raised the duestion of what
should be done, and he referred to
the question of minimurn wages. He
is right woen he says that i spite of’
the fact that we have -legislation on
Yuinimum wages, in many narts“of
the counity we+are not able to enforte
these minimum wages. - I do rot want
to seek cover under the provisiong of
the Constitution, or even of the Act,
and say that .this is the responsibilify
of the States'and, therefore, we have
ncthing to say on the subje¢t. This is
noi the position. Recognisirg that this
is & responsibility of the States, even
then the Centre has a responsibility,
a responsibility to take initiative, a
responsikility to invite attention and
introspection, a responsibility to see
that whatever assistance is required
to have an effective enforcement
machinery is provided./ Sir, there are
proposaly that are under considerarion
for amendment of the Minimum
Wages Act. It is also true, Sir,
that in the fixation of the mini-

mum Wwages, sometimes there has
been more evidence of a desire
to seek a public appeal, and

less consideration about the demands
of enforcing the wages that are fixed.
I do not want to enter into that con-
troversy. that polemical question, be-
cause T hegan »y savinz that I would
look ot it more from the nationel
point of view than from the paint of
view of criticism or defence against
criticism. While referring to the Mini-
mum Wages Act my honourable t1iend
also referred to the need for a Central
legisiation. I would like to te’l him
that the Government has informed
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the State Governments that the Flan-
ning Commission would be willing to
entertain any proposals that 1hey
have for strengthening the present
inspeciicn machinery. I am not .claim-
ing that strengthening the inspection
machinery alone is adequate. My
honouranhle friend referredq to some
fundamental and basic factors in the
situation in the rural areas. Even so,
I am sure he will agree with me that

it is imperative to improve the effi.,.

ciency of the inspeciing machinery,
and to that extent, therefore, we have
informed the State Governmentg that
i they have any proposals to appoint
more staff or to take steps to improve
the inspecting machinery, the Plan-
ning Commission has agreed to consi-
der their proposals for assistancs, 4s
far =s the question of Centra) legisla-
tion is concerned, this House and my
honourable friends are aware that
the question of Centra] legislation has
be2en under discussion’ for long, for
too long perhaps; it was under dis-
cussion before this Government came;
it has been wunder discussion after
this Government came into
After we took over, we thouzht it
was necessary, since in many States
new Governments had come {o power,
to find out what their views wsare on
the legislation. My honourable friand
knows that the Standing Commirtee to
which he referreqd, has set up a sepa-
rat2 sub-committee to study the pro-
posals and to make a report on the
kind of legislation that we should
have, whether it should be 3 model
legisiaticn or whether it shouldg he a
legislation which would substitute the
existing legislation in the States. It
is chvious gs my honourable fricnd
would agree, that it was necessary to
consult those who have to implement
it. My honourable friend said that if
necessary we may even change the
Constitution. But that is when the
necessity is felt and when the sanc-
tions are forthcoming. Pending any
such amendment or a consensus ch
such an amendment, he would cer-
tainly agree that it 1s necessary to
consult those who havez to implement
it. And this sub-committee of the

-
power.
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Standing Committee 15 seized of this
question, and it is my hope that in
the course of these two months 1t will
give its report, and on the basis of
that report I will come to this House
and the other House with proposals
for legislation, if that is the report of
the committee,

He then referred to some other as-
pects, nemely, bonded labour. In fact,
he performed a miracle in dealing’
with a very broad canvas in a very
short while and with great effect. I
am one ¢f his admirers. ..

SHR! EHUPESH GUPTA:
admiralion is wasted.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): Congratulation to
the Minister or the Member?

SHRI RAVINDRA VARMA: My
admiration is wasted, on whom
on my hon. friend? On the House
or on myself? I don't say thst I
am flattering you. Then I would
the House or on myself? I don't say
that I am flattering you. Then I wouid
have hed to imitate you. I can do
neither, T only said, T admire ¥ou.
My hen. friend referred to bonded
labour. It is a very important sub-
ject undoubtedly. On more than one
occasion the question has been raised
in the House and I have said that in
spite of the fact that a Central law
wag enacted by Parliament and &ap-
preximately more than three years zre
over since the Act was promuigated
the number of bonded labourers wWho
have been identified as such—I do
not know how to describe—is very,
very simall compared to the estimate
of bonded labour prevalent in fh'e
couniry. He referred to a recent esti-
mate which gives the number 35‘30
lakhs or three millions. The qu':es’r.lon
is one of identification. Stat1§t1Ca1
ectimate is different from idenf;n‘ica-
tion, and after identiﬁcatiqn, 're,ea!s?,
angq after release, rehabilitation. He
was right when he gaid that there
verv many elements in the 1ural

Your-

are e
aveas which make enforcement ©
such laws very dificult. On more
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‘than ong oceasion I have myself peint-
ed out that the influence that faudal
elements znd economically powerful
elements in the locality can bring to
hear ¢ the local representatives of
the Admiristration is such that the
enforcement of such Actg or identifi-
calign and liberation of bonded labour
becomes difficult. Now, what is the
sclution? We are interested in the
solution. Fart of the solution may
li= in irmaproving the administralive
machinery which can help in the
ident!ficaticn of bonded labour and
relesse bonded labour. Above al, I
wish to submit for the consideration
of my hon friend and the honourable
House that it is only when there is a
popular movement and organised ac-
tion on the part of the people that we
will be able to bring the pressure
necessaty 1o see that such laws are
enforced, Voluntary organisationg,
whether they are social organisiiions
or trade unions or any other type of
organjratiors which are dedicateq to
thz task of fighting exploitation, have
a very kev role to play because the
fact is that these rural areas are far-
flung and even the long arm of the
law can reach there only with great
difficulty. Even so, in the recent past,
we have made proposals for facilitai-
ing and accelerating the process of
rehabilifation by introducing a Cen-
trally sronsored scheme of matching
grants for schemeg which are Jand-
bated, crofi-based and non-land based,
to promote the rehabilitation of tho:e
who have been released from bonded
labour,.

I wish I coulg deal with all the
pomnts that he hag raised. They are
®S nes1 to my heart as they are to
tis. Theve is not much time for me
to go nto all the questions that he
has raised. 1In the end he also refer-
red to ihe need for publicily He
used the occasion to make a strong
criticssm of the All India Radic arnd
Doordarshan. He said that he felt
like zoing te the All India Radio and
amashing it .

[RAJYA SABHA]
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SHRI BAUPESH GUPTA: 1T {fclt
like that.

SHRI RAVINDRA VARMA: You
felt thai, but I am glad that that
mcment passed.

SHRI BHUPESH GUPTA; What con
I do? T em a frail man in advanced
ase. I gave my menta] feeling.

SHRI INDRADEEP SINHA (Binar);
We wil] do it when you join us.

SHIRI RAVINDRA VARMA: He
also said that the coverage was very
poor and he compared it with
compared it with the coverage that
some cther demonstration received. ..

SHRI VISWANATHA MENON:

RS.S
p -

SHRI RAVINDRA VARMA. Of
course, he seid RSS.  But not cnly
RSS. Jle even referred to another
demonstraticr which was organisad
in Delthi T will not accuse him of

haing discriminatory. And, Sir, then
he said..

SHRI BHUPESH GUPTA: It was
the tractor demonstration.
SHRI REAVINDRA VARMA: He

referred 10 more than one demonstra-
tion, Sir, and he said that this showed
the influence of the class interests, and
it ig because of the class interest
involved and the communal interesis
involved that inadeguate publicity
was given to such a historic march.
Sir, I do not want to twit him on the
question of class interesty because it
will become a major debate on theory,

SHRI BHUPESH GUPTA: You know
it very well.

SHR1 RAVINDRA VARMA: I am
not entuely illiterate in this subjeet.

SHRI BHUPESH GUPTA: You are
very liferete,

SHRI RAVINDRA VARMA: But 1
do not think that I should use this
oppurlunity to enter into a debate on
this cuestion.
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Sir, he said that the mass media
have become the instrument of per-
version and subversion.

SHRI VISWANATHA MENON:
And also suppression.

SHRI RAVINDRA VARMA. No.
That is your addition. Sir, I must say
‘that 1his ig not true. This is not irue.
The mays media have not become an
instrument of perversion angd subver-
sion of truth. In fact, my honourable
friend, Shri Advani, and the present
Government have liberated the mass
media .

SHRI VISWANATHA MENON: Oh!

SHRI RAVINDRA VARMA:... from
perversion and subversion.

SHRI BHUPESH GUPTA: Having
liberated it, you have delivered it to
the RSS. It is like liberating South
Africa to deliver it to Mr. Jan Smith
of Rhodesia.

SHRY SUNDER SINGH BHAN-
DARI. Delivered it to the Rajya
Sabha Secretariat,

SHRI RAVINDRA VARMA: My
honourable friend is haunted by the
fear that liberation may lead to fur-
ther domination. I do not kunow
whether he refers to hegemonistic
domination or some other domination.
But, in any case, I can say that we
are committed to liberation. Now,
Sir, .

SHRI BHUPESH GUPTA: You
liberate the radio from the RSS. It
would be all right at the moment, to
begin with.

SHRI RAVINDRA VARMA: He also
referred to the task of rural develop-
ment and he used some strong words,
Sir, which.....

SHRI BHUPESH GUPTA: What is
it?

SHRI RAVINDRA VARMA. ., shall
I say, were uncharacteristic of him?
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SHRI BHUPESH GUPTA: What is
it?

SHRI RAVINDRA VARMA: Sir,
he said that it is hypocricy and tom-
foolery . . .

SHRI BHUPESH GUPTA: ‘Humbug’.

SHRI RAVINDRA VARMA:...and
humbug and tomfoolery and so on.
These are all uncharacteristically
strong words for my honourable
friend, Shri Bhupesh Gupta.

SHRI VISWANATHA  MENON:
Why?

SHRI LAKSHMANA MAHAPATRO
(Orissa): Ha is that much distressed
by your conduct and that is the rea-
gon for using those words.

SHRI RAVINDRA VARMA: I agree
with him, If he means by this criti-
cism1 that atlention to the rural areas
must mean attention to the rural pcor,
I agree with him.

SHR1 BHUPESH GUPTA: That is
right.

SHRI RAVINDRA VARMA: 1
must mean attention to the eighty per
cent of the people in the rural areas
who are pror, who are exploitad,
who are unemployed and underemp-
loyed. and who are with low incomes.
So, if and when we talk of focusing
attention on the problemg of the
eighty per cent, of the people who
live in the rural areas, we must al-
ways remember that eighty per cent
of these people . . .

SHRI BHUPESH GUPTA: In Mr.
Charan Singh’s Budget there is nut
the werd ““agricultural labourer” at all.
An ocean of tears has been shed for
ruval development. But I cannot gee
this word.

SHRI RAVINDRA VARMA: My
honourable friend is a master of the
language, and he knows that some-
times there is the case of missing the
obvious. So, the obvious %™Ms mis-
sing.

t
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Sir, T do not want to say more
except that I ghare the concern that
he has expressed, and it will be the
altempt cf the Government tg tackle
this massive problem as effectively,
as it can and there is no lack of will.
He will agree with me that thig is
a matter which will take some time,
All that I can say in the House is
that we will leave no sione unturned,
and we will try our best to see that
proper attention is given to this prob-
lem.

SHRI BHUPESH GUPTA: What
about that demonstration?

THE VICE-CHAIRMAN
SHYAM LAI, YADAYV):
Ramanand Yadav.

(SHR1
Yes, Mr.
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§ o 7 & o) gl g wegd %
THAT & TR I9A TF fafeaa weat &
FF Y @R | TH TR Y ZH AR A
T T feafq @ oft auf St g
woigd & fafex & 1 3 @ et &
7 gu-faras & 93 § w8 qw@ F
arar § | 9w § o ant &
fag aga faar g 1 F fafews ®7 &
AT g fie & 57 A ot wens & fo
T w4

Ssﬁ'qT-Lg'qﬁmfo Tqo &ro go Ao
# qee ¥ S apiuAwge Fig 7
o ¥ off fro Wl ¥ AYR@ ¥ AR
% qF aqen fea mrar ST Sed
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gH AN T FW A @ AT 4 IT
wiTi &1 % & @ ¥ wer | Afww
¥ ¥ amq F1 fox Fo wgar § B
T W H g W St FwMA
% U g /I 3997 foy 5 ¥ oq97-
HEewa g @ 9w way § § ey 4y
A FEAT ARATE | AT 9§ fr
gATe I F e w1 FAT @
afiea @@ e % o 3 e fret
qg Tt § ALY AT T | gW g At
T T AR Y A F fAw qaee fag
¥ A I7F faq st freredt o, ag
T 37 AT A g faey & Afer
FA & Fea< T AT el oY, g
TAAT AER S9 IAF w7 T Al
¥ foafer agt R & 1 & W
fF 30 97 & o< wefim FY Tl
frwelt § Sawl west ¥ Woar wQW
AW F e far s, faafa w7 faan
O | AT H AT G TE, STt Ay
S T gEd SN dtfe oae &
et frret 3 Sl e e
# gie @y s =fgw

g qF T AN FT ATATH FT
gATAT F1 FIATA 2, IAX I0H AT
FE AT AGITRATE | F T 7 ¥
& o gasi 1 A X AT § | IAET
HOAY SHIT 9% AN AF KT EF gl
gRT & | § T 9 @I
ag #gn f& ag g7 &P & s
Y gaeT o faere T AR g I
F1 gax & fog wrer s 31 Far
#Y FET @ 5 AW AAGH F FH
F1 Fers q qraw fEar s =iy
uF ara & gg WY qar ] ATEAT §
fir g 3W ¥ wmaTedl § A e

¥ oeRlg ENHW 23§
58 WHIA 93 gL & 1 § W gnd
FrE ¥ AT WwT wEY § 78 gY §0
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[#) vERE 7iEd]

T g wwdl w1 99w ghufoat &
g w=ifs T w7 gafe ger swid
# oY a7 &, Afewr IS T & dET
warfont ¥ FAg € 1 oA Iy §
fF 7 *MT T Iy AW T I
JIEaTE AT € W dw o
afeatdl & wd & 1 4 SW FAY
# T® AT AT FIE AR @ I
fe grs # #.T AAT FLE ¥ wIwq
qr gy wrdt 4 1 fagic ® gt @
gwr & X wrgm fx o zw I
qT 3Rl @ fa=qre w3 fF g7

HEHAL M FY WA - v fwar oy

IhEAEwA Y gErR el
¥ HeaT forr W & qrg AgweT F
FH T G & BT N O g
Y § R a9 afl fAaar §, a0
adt faaar @, ot aff faaar Twx
wer g gfaarg W adl oot §
gt B frmra a9ge ot aaF #
Ty £ 1 I QI QT WA F qeRY
ot AT, TAFT I8, TFIT A
ge™ 11fa A § Iy WY Rt ware
Fr wgrgar gt faw gt &)
AT T QA F =9E ¥ @ Ga9
% %5 rade frar g, afew & ag
FgAT AEATE fF 3@ 9F &1 a@
frgra geT wdd | ¥ Fgar § fw
g AN & fqT w9 q9e §F I qra-
g faar § 98 w3 wiEl F Iw9w-
Fre HIX TOF AR0 0 AATE F @H
fear sTr =fge  ag ww ed
f& ag dqr Sv%. 3= .1 9T @w g )

‘ # qCET F I Y AT T
JEAT § | WA woAr @ g B
T FE 9T ST I FIAT 9% = #3471 |

& HdT AT & AT SmEar g
fo & arar § fr oarito a1 &
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fe ow @maw FHq a7 g T
A RofEgma dhi ¥ fag @
qrfes areror wagd &1 frarat 3 qra
WA gt ¥ vEwr fmed
¥ fag v wm eerd
9T AF WX IR ¥ AR fge w
Fragas @& & waf fe mwge oy &
AT F3F 98 AT A ww Ay §
¥ 35 fra|i ¥ @19, g9 oo o
T @ Wi A g
gam R frsmam ™ Awradr qany
®Y FAEAr FL | AT A OSY W
e qfa 8 wfafee wfw 2

(Time bell rings) 1 faqe =1 gww
7.7 ffe

IuFT faaem swx & ez FT I |
ft gare & graew ¥ qU 0 amar
famma v #qr & oqfw g
zg a® ¥ fear sta arfe oy i &
grHg § IERr Qg T 9, AT
farra 1 @ for ag < fa § w0e & 99X
FAATT T qF | 9§ 5d g7 7
TaF fag "y ofEt & S 1 g
FC AfTq | =N TERFHIT  JCHA
qOF & § 1 Iwaiw. @y ot 5 aw
Y SHIT G T SArAT arer F o7 AT
T1fge N fF g #7743 wwear § o fw
uaadt feaT wrw f§ @ g, T
SR @A FT §F & 1 I9RT EF
7St AT gW4 AT & g &er
WA B, gEd ¥ S Fant &,
@0 ¥ T dar § w1 €7 qar g
godd  F owET & o 6
st s AraEer 1 oFgr a1 fF
faqat s § a8 TOE ¥ qiz €Y
arr , & st =mgar g fx &8 o Qar
gTY 7 <R, F1S afaew wergr gaT T
) ey g 7 § Fw T owe 9T
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A Y, arfs T 79N g U ad awAy
B 7% N T FF AT A AT
o G237 FL AR |

FAIATEAN (A7 A WA AT ) ¢
FTAT FATS FHAC | FTHEY T AT

TAHTHE WEg . JTGARTEAS A,
JH T AT T gw At ¥, v
arEt ¥ w2 faar av ) Ffar %% @,
AT 9TET ot ¥ w8, ¥ /7 )
¢ &, wfaofa mife ¥ & awar @
ff g7 99% W w @ € wied
S wrEEA gH AN A fRar AT, WY
SH Y A I§ qWH Y AT
7€ &¢ for ok wfrsw i
o @ 1 gw AN ¥ agad wEel
¥ qH R AT Wl Ay N ayg
ame 7 W Hamarg 5 A
T wiafea & s ot A faawi
qF AN & AFT W AW WY qtey
TIT AT IHHY AT DT 0 ET ¥ W
g It WAT FT F |

STl § WA I A AT 8§
JAE TS JAEATSF | IAEY
I GUIA & IR ¥ wrg D fa
7T 5w 9@ & gar frar 9w
agt qX AT W waTy fag ot 43
g & & A% #Ewr =wgar § R ooy
TB - dro A go F qwge B, A Ararwi
¥ FTR W §, 9 o 98 e ¥
a3 ge & § , ¥ T §, 9wy,

FEOOETH (S 3T O TET )
oq AT wITR Fifewr o

i TR TIEY : IAET NIT ORI
Frz w1 7R fog aw & o owmt
W greaTEs fear § wre fy sreETaw §
T I T e &, SAwIsd

[28 MAR. 19791]

under Rule 176 206

A Nt 7w | K amar § fw
FUX T X AIGLE, THo "o WTZo F WY
AAZT § WY QAFAT AT § IR
TwTe fFaT STg MR I wagdl
fafraa Y I RN Frae fasaw §
ITHY qure AT sy

TR A ag R fE ...

IFaNTEAN (WY A IR qiE):
FTAT #med FfaT ) 7

S THIFE JUET : qTHT &t §
feaa #v wa Awgd faeray § o geat
FY wfw Aot § | a8 N SwwE @
THEY MY G FL AU0F WAL & qOAT
worgdt e | | & AT ¥ 7 o g
i a7 ¥ 3 @ WA F S GO
F ar A § I o shreror A
AT HY T | gAY Fw F Foie ¥
o fiFar o1 A1 awt o F fooite ® o
ftr g AT g @ e av
#19 14T A1ET 4 8 497 9T TEY
FIT & 1 WU A H g A AR
FRT Y @ AAGU & Feay A @
&, #mge 52 wEAEt #Y Sg-wmg &
A A TFAY? TG AT A
e ga-aegd ¥ #15 "wew 9
qT | F5 TG A, 7§ T 9, T
A gt @ gfafafy e faormn

" g e & R ot Afeer anfemt § oA

AT UFARINT & TH AWATSINA
¥ A w W AW L F s
gy @rit ¥ gfafafed @ qomy s
=R TAET & TAfEeTw g1 T 9w
i Qifvg @fs sy & gafsa w3
g% | A €F GAT A & | § 78 FgAT
wrgar 3 o e ol A sl £y s
T F, q19 | &7 WAL F 9% AW A Y
qET wrEataat @t AT glewwt #
S & Fe@e w1 faar | 50 Ty fa,
U a7 W4T fIams 7T dw@d F¢ e
BYET AR | a1 Arteartagi #7 ol
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[ TR TrEa]

dreey T & g1 H wgm %
T qE FEA gwe fF o ag
FE e Y R T &
e | IAF F=El & fawg ¥ o A9
S & 1 =g oY s v afaarag @
1 F wfFara g, 33 fawm aga
&Y wag? fawmw 1 afe s v et w1,
S 9T A ATl FT, TS ASTGA A
T 3HY grafaq dRM FT wAT AT
R § g fro o Awke afwar
AT T F1fge | I fag Jate W
feurdiiz @ ST\ S-S wfuFfat F
=9 Sl S ARl 9% § A we FIF
gO SRIET 9X @Y § AR geuereen
¥ qwar & g w1 %< | fage W dEn
ot €, # aniioraege Aege g T
ST e ar | BxZai ar fE A 400
e @ ey afrn 9t 98 WY W
¥l a1 | oq R ¥ feg
Hifer =@ & &Y 98 T TRE § AAT-
FTAT FIQT 9T, A JaT FL@T AT |
a7 $ft "pFaw ASIg AR FIA A A
oy, fer faer & srawia geA W
A AT Y Y 9 ITHRT TFAATHE AGL
€1 2T a7 | forgat w5 g fiF gW a9
AT F A ..

JLANEAL (A T A I3
FOAT T(F IZT FX |

{! TRTAE 1TX . TF 49 HR

aawTeas (Y T qiw AvEe) ¢
A9 "ga Fg far € 1 A9 'ev w2
1l

=t VAT MET ;¥ uF A Sy
F a1 § FgAr wvger g | 0 g e
T FUS AT FT A qQAT AW P
ST AT & 1 T Fee ¥ gl w1
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2 & | Ffrw ® =g g 66 0w vt
ST @ AT § 99 &9 §1 |l H9 A
FX §iforg | arg-avy Wy safya fadie &
F ot § 9% faw oy qEr FE
T fed SHFT FW1 416 g g% |

FAF F T | gAT fagr< ¥ TAT H
AT 9T

IAAEAH  (H T /| A12T )
=t 917 =i |

(Interruptions)
IR TR F a8 W g
& qar #FrF amr qQ arte gaa
frera @ &% | &) A & T K g
AT w0 § R e amt S 'R
gaTE fau § 579X g & W) e
X A F AU FB FG

SHRI S. W. DHABE: Mr. Vice-
Chairman, Sir, I consider it an histo-
ric occasion that the subject of rural
workers is being discussed in Parlia-
ment at length. Having been con-
cerngd directly as the Genera] Secre-
tary of the Indian National Rural
Labour Federation, I know what pri-
ority ig given to the problems of rura}l
workers in our country. It is mnot
merely by having a desire or giving
statistical  figures that the rural
workers are going to get justice in our
land. I must congratulate the rural
workers who came here on the 20th
March and held a massive demonstra-
tion. There are many organisations
working for the rural labour, On the
5th of December, under the leader-
ship of Mr. B. C. Bhagwati, we had a
dharna before Parliament for solving
the problemg of the labour. As per
the statistics, the figureg for 1971
show that there were 126 trade
unions in our country for the agricul-
tural labour and the labour organised
wag about 100,000.

IqaATeRey (ST T W a2 ) ¢
TGS, AT AT JEAT F TGS W ALY
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IFEAETF (S S AW WET )
A Y g1 & o F A9, L

S YT AT AT 9g AT
wll g & warE AW & faw wEr
qr. ..

IUAATETA (0 3N &I 7))
7 7w o3 AT 937G ¥ HE A
T F §T qa%q F FgA &0 |

SHRI S. W, DHABE: And the labour
organised was about 100,000, from
1971 to 1979, in the last seven years
unionisation has gone up. It ig also
regrettable that international trade
union movement and the world
agencies were not much aware of the
problems of rural labour.
mainly organised in the industrial
workers sector. The organised sector
was given relief from 1919 since the
inception of the IL.O. it was only
in 1973 that for the first time that the
IL.O. pasged a Convention 141, where
they have said that if justice is to
be given to rural workerg no govern-
ment can give it, no society can give
it. The only solution for this pro-
blem is that rural workers organi-
sations must be built, must be pro-
moted, must be voiuntary. What is
the principle involved? The National
Labour Commission has laid down the
criteria for a free democratic trade
union movement. Three criteria are
there for good industria]l relalions.
One is enlightened employer. Then,
no intervention from the Govern-
ment and a strong trade union orga-
nisation. It is difficult to believe that
in the next 25 years landlordism in
India, the big cultivators wil] become
enlightened employers.  Therefore,
Sir, if minimum intervention is to be
by the Government the only alterna-
tive available to the rural workers in
our couniry is to built a strong trade
union organisation.

They were

The hon’ble Labour Minister may
afree that during the last eight years
so far as my information goes, about
2 million workers are now organised

[ 28 MAR.
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under the rural sectoy under different
organisations. Sir, for the frst time
the LL.O. has defined rural 1labour.
It is not restricted to agricultural
labour. It covers also forest labour.
It covers rural artisans. It covers
workincn in the fisheries, Therefore,
when we consider all the agricultural
workers we are to go at a larger can-
vas and find out what relies is to be
given to rural workers. This Gov-
ernment ang the previoug govern-
ment were very proud that minimum
wages have been fixed for agricul-
tura] workers; they are revised also.
They deserve compliment. But what
about other workers, The forest
workers are in such big numbers in
India, ag admitteq by the Govern-
ment, but there are no statistics for
them nor the minimum wage fixed.

Therefcre, I will now come tg the
gtatistics point with which the Gov-
ernmant is concerned, I will like the
hon’kle MMinister to take steps o give
the data pertaining to forest labour
and they should fix the minimum
wage for the forest labour all over the
country.

As regards dJata this is what has

been paid by the report of the
National Commission on  Agri-
culture. The  Agriculture Labour

Inquiry Committee was appoinied in
1951. It wag calleq the Agricultural
Labour Inquiry, 1950-51. The second
Agricultural Labour Inquiry wag ap-
pointed in 1956-57. Then the nomen-
clature changed and the new nomen-
clature is the Rura]l Labour Inquiry
Committee which was appointed in
1964, It may, however, be noted that
the data for the year 1950-51 are not
comparable with those relating to 1957
ang 1964. 1 quote from the report of
the National Commission on Agricul-
ture Pt. IV, Agrarian Reforms. It is
aaid on vage 247:—"“The data on agri-
cultural wageg according to nature
of employment (casual and attached)
of agricultural labourers are not
available on uniform basis for the
different States.” That day, the Prims
Minister made a statement here that
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about the number of the unemployed
people in the rura] areas, statistics
are not available; statistics which are
given are ad hoc, Therefore my sug-
gestion to the Government and the
Labour Ministry is that the statistical
informataion about the rural workers
in ali sectors ag mentioneg by ILO
shoulq be made available so that we
know the dimensions of the problem
In thig connection, when the Labour
Minister has said that we want the
support of the State Governments
and others. and without that we
cannot make any progress in some
matters, I would like to remind him
that the subjects Wwith which he i3
concerned and his Ministry is con-
cerned are not taken up. Sir, only
Indian Trade Union Act, 1926 is appli-
cable 10 the rural workers’ organisa-
tions; the Industrial Disputes Act of
1947 is nct applicable to them—it is
applicable only to the industirial
workers. Sir, the Industrial Rela-
tions Bill of 1978, which is still to be
brought before the House, speaks
only of the registration of the trade
unicns of the agricultural workers
but no machinery has been pro-
vided like in the case cf the indus-
tria]l workers, how the rural disputes
could be solved. Will there be a
conciliation? Will there be a pancha-
vat samiti? Or, wil] there be some
other method? The most important
thing which I would request him to do
is tg immediately amend the Trade
Union Act. Under the Industrial Dis-
putes Act, why could the workers
organise and make progress? Apart
from their strength, the employees
become the office-bearers of the trade
unions because the law provides for
it; the protection to the office-bearers
of trade unions is statutory; they are
called protected workmen. And every
union that elects the office-bearers
can notify to the Labour Commis-
sioner that so and sg are the office-
bearers and they be declared protect-
ed workmen. Once the Labour Com-
missioner declares them as protected
workmen, they get the protection
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under the law and they can fight the
management. Sir, in the case of the
rural workers, who are experiencing
difficulties. If the organised rural
workers and employees become the
office-bearers, they are suddenly sack-
ed. There i3 also no law for protection
of their service conditions like under
the Standing Orders Act. Therefore,
my suggestion is that the Central Act
should immediately be amended to
provide protection to the office-
bearers of the trade unions. Secondly
I want to suggest that there must be
a monitoring cell. I may say that the
time hag come, when if we really want
to solve this problem, a Ministry for
Rural Labour should be there at the
Central lIevel. Without that you
cannot solve the problem. A monitor-
ing cell is very essential to find out
from time to time what jmplementa-
tion has been made, why implementa-
tion is not possible.

Sir, in thig connection, I will take
up twe or three problems, As regards
the surplus land, my suggestion is that
21 million hectares of jand which is
not distributed be acquired under the
Land Acquisition Act. Instead of
leaving it tg the land-owners, let it
be taken over and distributed by Gov-
ernment directly to the workers so
that the question of surplus lond
and its distribution is solved imme-
diately. Sir, why is it important? It
has been stated that unless lang is
distribuled to the rural workers the
landlesg labourers and the Harijans,
rural development iy not possible.
This Government thinks that rura
development means only the develop-
ment of the farmers.y When they
think of bonus, they thifik of it being
given only to the farmers, not to the
rural workers. The rural workers
are an important factor. This human
agency should be accepted as a
principal thing for rural economic pro-
rammes. Therefore, Sir, it is very
essential to find out what the status
and the problems are at the
rural level. Sir, the National Labour
Commission says about the agricul-
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tural labour and its place in" the
economy in its 1969 report at page 393,
para 28.5:

“Agricultural labour occupies the
lowest rung of the rural Jadder.
Social stratification in a village is
linked with land and caste which
govern status, economic power and
politica] influence as much ag the
level of living which is their conse-
quence. Owner cultivatprs with
large holdings are at the apex.
Agricultura]l labour is provided
mostly by economically and sociaily
backward sections; poor sections
from the tribes also swell their
ranks,”

Therefore, the rural labour who is
the real producer in the lowest rung
has no place in the economy. And,
therefore, ag g trade unionist, I also
fee) Sir, that there are limitations to
trade union movement in the rural
areas because of the conflicty or con-
frontations which we find there, and
" therefore, the trade union movement
as such on class conflict theory will
not succeed in the rural areag in
present conditions, A Gandhian
method wili have to be adopted for
peaceful movement which alone can
give relief to the rural workers.

Sir, in this connection, I would like
to say one thing. Dispossession of
lands have taken place. The ex-
Home Minister had stated that for
tackling the dispossessipn of land and
taking possession of land the only
law tnday was either section 145 of
the Criminal Procedure Code for
action against both the parties or ihe
section of criminal trespass. I would
suggest that if this has to be stopped,
it should be made a cognizable
offence highly punishable with
rigoroug imprisonment should be pro-
vided for by amending the Indian
Panel Code. If the Act iz not amend-
ed, whatever we may say, there is
no provision in the law today. The
situation was nevep contemplated that
landless labour would be dispossessed
in such a large way and that ‘he
poor people would suffer.
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Regarding the implementation, I
would only point out two or three
points.  What is the use of saying
that we have sympathy for the poor
people and the poor workers? Justice
Bhagwati has recomfilented one-and-
a-half years back a comprehensive
scheme for legal aid to the poor. For
legal aid to the poor, he has suggested
that a legislation should be made so
that legal aid is available at the
panchayat level, the land tribunal
level the High Colrt level and also
the Supreme Court level. But what
is the approach? The Law Minister
said that we have set up a committee.
For one-and-a-half years its report
hag not cume. In 1978-79 when the
question was asked, it was replied
that Rs. 1 lakh were provided for the
legal aig to the poor all over India,
And when the question was asked
this year, it was replied that no
money wag spent out of that Rs. 1
lakhs. The providion itself made
was very small and implementation is
nil.

St & AR VA ¢ (I TIW)
gew Ffed Wig |

SHRI S. W. DHABE: Mr. Kalp Nath
Rai, you have this habit.

The legal aid to the poor is very
essential.  If they really want the
trade wunions to succeed there, I
would suggest that a legislation for
lagal aid to the poor should be brought
so as to provide that the trade unions
and workers can get it directly. It is
not a new thing. Under the Bombay
Inductrial Relations Act there is a
provision for legal aid to the trade

unions.

There are two other points which I
would like to make. {(Time bell rings)
I am finishing. When a survey was
made abuut the working of the Small
Farmersg Development  Agencies—
these were started in 1969-70 and
they are there up till now—the in-
vestigation report gives the picture
that the people for whom the benefit



2IS§ Driscrssion
[Shri S. W. Dhabe]

was to be given, the landless la-
bourers the Harijans anq the landless
iribal people did not ~get the benefit,

I will just quote the figures. The
beneficiaries under a minor irrigation,
one of the main plans of SFDA, since
the inception until the end of 1978 or
7,28,000, of whom only 94,477 were
Scheduleq Castes and Scheduled
Tribes. Under dairying subsidy for
buying milch animals, out of a total of
4,61,000 beneficiaries, only about 82,000
belonged to the landlesg labour. The
scheme under poultry development
provided subsidy to 18,203 families of
whom only 2,452 families belonged to
the Scheduleq Castes and Scheduled
Tribes. The number of beneficiaries
under animal husbandry is 1,939,000 of
whom only 36,707 are from the Sche-
duled Castes and Scheduled Tribes.
The total amount spent for SFDA
schemes ig Rs. 174 crores, of which
not even 20 per cent is given to the
Scheduled Castes eand Scheduled
Tribes. Therefore, the priorities for
the SFDA grants should be changed
so that the poor people and landless
labour get benefit. One of the
reasons why the benefit is not -going
to them is that it is laid down that
subsidy can only be given to farmers
whose land holding is 2.5, acres and
for irrigated land, 5 acres (Time
bell rings), 1 am finishing. I am not
taking as much time as Mr. Yadav
took.

THE  VICE-CHAIRMAN (SHRI

SHYAM LAL YADAV): Please con-

clude.

SHRI S. W. DHARBE: Therefore, Sir,
I wil} suggest to the hon. Labour
Minister that this scheme of giving
benefit under the SFDA should be
radically changed so that the agri-
cultural workers and the landless
labour can get the benefit. Only one
small thing, and I will finish it is
about implementation. Sir, about
house sites, my friend, . Mamanand
Yadav gave the figures. House sites

el e e ——

[RAJYA SABHA ]

under Rule 176 216

are not given to the workers, Sir,
in the Lok Sabha on the 12th March,
1979, a question was asked about
house sites to the landless labour and
possession of house sites, The figure
for All India during Emergency was
38,52,257. After Emergency, for those
two years the figure is 5,59,746, But
the next question wag very important
and that was how many people had
been given possession, ang the reply
is: “The information is not available”.
That shows that though house sites are
allotted, they are not given to the
rural workers for construction of
houses.  Secondly, even if sufficient
number of house sites are given, they
must be given subsidy for construc-
tion of houses. "Bt the Central Gov-
ernment has not provided any subsi-
dy to the State Governments. .

Lastly, I would like to say that I
congider it to be a privilege to have
participated in this debate which we
are having on a very auspicious day,
on the New Years Day, “Gudi
Padava”. I hope all the Members of
Parliament of both the Houses dnd
the nation will join together in giving
an important status to the rural poor
which they deserve and in giving
justice to them so that posterity may
say that we have done our job. Thank
you.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Mr. Bagait-
kar, Kindly do not repeat what has
already been pointed out.

stonfaa amfasy (ARIUE):
IAAATERS AT, FoT FATAT F1 AFT
AR TR AAE R IAFICH AN A
AT & FIY T@AT AEATE | = A
@ S S aqr @ryg M &
IR AN nERT I g AR & fF ag
AT gERfa FT AT L1 T AR
W AE & i afage aegd #1 ot o1
TEATH gIE § 99 H gUR FW & oy
FqH IS ATEC | AT F I AT AY
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I A & | g AT & ¥ wa &
FAAT STATY AT I F q127 A T7 7AF
FY TT-98F w5t W gd @ AfFw Wy
40 I X 39 HIAF ¥ AT HgH Io19
AT, ag 35 FE nF A7 3evfag
73 91 ggnfa 1 ATHAT § IHFT HA IV
anaT e | gH guafq ¥ cawq £ a%7
aq 6T qaTT H4 g HIAT 2, Foe
fFg Ofa & gas) AT SR FA F
fae afs agaly a1 veng A Far ay
ag facds & | weafy w sey @
AR AT g R\ F A g fw 3w
amd F AFT wAr ff FY O |ar
YT ITFT HULT AT & 3GT §IT 7 AW
wrEd FTANZTATHT & —

The philosophers have explained it:

The question is to change it.
mw et feafa g zafac sxiwg
frard w9 £ ITHIIEAT AT AR
g & waamAfr I AIaAF [
fea=edy T@d EwiT gAAT & fF 3
T gOF F1 CF o7 fagzq &, I
a% IGH AT AQ EIr, T KT 7y
aey ¥, amrfas sgaeqr § #1
gfeada 78 g ar g g g It
FT &1 TET § 98 q9 Tq9 7T & |
ZHH ATHRST § § 747 AT ATRAT
75T T AT ¥ Ao THo Hio F
FIUA B IIT ISTS ) OF IS g7 A5
73 {5 awdwTar gty 3t # 0 feafa
g ot ==t wAT gare faa fReas
21 wRGET § gfaFar 5 3ra7 =iy-
FEATT AGT FHT3AHT A0 IET
axy feafa &Y ga weaqr 80 T 953
sigt oy feafa & gty asd oY grar
G ANZT HT TE (AAT T FAET A1
F@T e g« zafwe qara
agEfrsadar ¥ 27 w@EQF I F@AT
qIEa § AH AT H Q¥ A% IS )
ggiA garar fa o wAw Ieasmge
femsqua & far 2347 fafags 1%
IGFT {1 AN aF Feary adf gAv
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miZ feargra 1 fafora 6 g age &1
ErFEiugHr &1 A & quaAqrg
Tq 35 gL §, &9 ¢ Oad g oot &
F H AT ZTFT INF W gH AgT 8T AT
83 Fd &\ VSR AT DS
A AT TET & AT IR IT WA
& &1 wraaT qdt | @fagy awgd #
FATA FTAFT ST AAF GIHA JAT 98
& T@ATE | A8 WTAAT wHAT AGF
7&i3) fergeara ¥ aais i wfa frate
HY FTAA G, TATAT IR E AT Y oY
AT FAF SHE JAEN, IHRT HAA
zafae w3 &Y w1 & fF sarEET Y
ATFETIIE E, ATagMa AT FEgTAw
& RO SAT AT FT RAAT AT
Fgragr & ¥ agt F11 94 G FruThas
T, M I TLFATE AT ABAT
gt e OF wesfy Had1gEE, 7 OF
desfa Fam g, 9g faa Q@ g ag
qgegrAgi a4 & wea arArfe-
FET AT FT AIfAE qT AT AT
gfassragrs ¥ 931 I S9%7 A
a8t gt zafao & adf aaar fs
ga A & T 1 g afran s
faRaAqt & IaFT A ¥ TG AGAT £
FWIT, TR H AZT ATHAT A

THA YAEW TF A7 Y G A7 A
ag 2 fw g &1 Tifgy & o
TR & fag A 781 ] gRdr T 9
¥ w7 3aF A7 QST 3779 FOT
fra i #1797 9dr g Alra gaT adl
g1 T & a1 99 fad d andl, gaar
FATS 1T ) TF TG FTITATA F77 FILF
AL QX ATANA TG, (T €IFTIAGATE
fama 71 gfaar Ivasw gY ¢ aq 7 714
aFarg fw I a7 v gy awar d)
IaHT A1 K §6 wiqest o axar g
Y HEFTTHIT TAFT 3AT 7.87 & FAA
¥ IRV IGA T FTARITITANCH
qrgFArg | awar e feafg ag A fw
FAT & AT IAHT AT AT T ITHT
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gifger w0 & ol @@aT AT JFT 57
A Agi &1 SrodweaAfamn aw
FETA & I I AR AL &1 WT !
IHH G WAA FLA KT ATHT AT &
TS IFAT A S IR W FW
& fod gom @ & A am@l Ay
T QRATTAT(EY | FT 1] HY AIGHT
FHHAT IR | R 3T 00 TAA! F7W
I3 =TI |

T AT T qg FEAT AT R
M A fe g TT WIHAT R IHFTTF
qqE F HIT YU FT & | EIHF gres
AT FTA G0 SqF fog WY Ara=?
UFAgE HqUFA F faF wIw gam
g3t mwY gEd wnieaq fAwEy
s{srew g1 ag Wt fAwrfaa

&t afagT wSgll & &9 F AL A
I L IAF AR HIGI AR FIHT I9AA
&1 =g aefes Aax FTAMAT @,
AT AN FTAMATEN ITF 79 &
e § ey Fy g1 %71 9ar +& &1
T IR 100 777 fag & gamEl
QI TF I ITHT g8 G aqT WATE |
ST ofY g7 A w1 AT E IqH @iy
frar s 1 aET Fr =rfEgd fr o
TEE FATEFIE T 24 FY LIRS I

g3 g} @Y adr AT 1 W Iw q@

¥ Fan 9o SET ar® w1t g fega
A 97 €W G AW qET Fr aferw
FLYFT g FAY  IE AL FWO AL
w1 feafa ateg arer a5 @ g s o9
& 40 1A TF IEAT @ FFAT |
FrafFes arEfaa #1173 A ST g 9y
¥ sgar =gar g frgas fag goar
feqmr gar AT Arfgd | A FA
strf & &7 &, o WIRAT IR 2T AT
g IaFY 17 § TG FT XIS IUTT ER
FearqesTr T sy fag oRd Sum
& awar § s afqg wage § wrfaam
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TTEARTE qIF 1 FRers( o Jaga a7
F& 594 f@aaTs agrE FATH WY

Uediwr sema st fermrmar g1 &
U 1 FgAT ATEAT g fv w3 feay
et ax &y framl & fag Igm
THMITE F GuAAT§ I8 g9
SAN A MG FAalEd § TaqTg)
3T &g #r T4t gt g
feai A A E wam et M fw
# F1T @ TAT ¥ TS IS gHFFAT § 1
WaEH TG Fo guR A AR
& | T Py g Y qma fF @ lag Aoy
FIRAMFR AT §, @fve aogy
Ffed gmami AT ST AT g &
IgH! A § @ 7 W 71 @A
gurant

wd  MfEETR F garw g
g | T qF JTTHY SLFET G AT AT
for T A frrel &, gt gfee |
TR 36 WefAaa g 9 @ fir-
f&A & g oA, qgam a4 ar 59
THFT @RS S aghe #7 usfu-
fredw &, miw &1 St osfafgwa
& S T I | 3F I F. KT AW F7
=t o Mg J e &7 wefafa-
WA I AL A SR A& AT 547
garg AR F e R war g | a9 fammr
oTq A T AT T T B TAT A
& g ara wefufagwe afvart @t
g e R aroi @1 @Y § 3
g TR FY @ E

iy Wfedoy 1 T FE
Frr & a1 AUeat g «ft 9% fao aF
Nfafea T §F7 #1E TR @
TE? A T 9@ ¥ g0 w1 A
TERTT B FL §HA & | X gAwarn
o R EE FT so e AT @
faafeer TN qrasit sy sqa @ &€
IF 9 Giage wwgy ¥ fag
1 T @I AT EFAT g1 N aE
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g4 AT E777 qG) f2a1 At & 1 F =gar
g F sq 9 ¥ S9rat F AR & ga anr
9 A7) @fge aegd F far
q@ FFIE AW @ J 7¥ST AT

g § & o 9 W 97
FAEAT g g K ¢ F #v feafa g
IS AT F FA & ITH CF a9 AT
g 5 e g dew & oy ST gEwa
21 Z9 agd S FIH g7 @
TfET | 3w dy § saver @ 7 fas
FUGH 718 INw ¥ # F:forw FO
TR ( a0 § Fg X & AT AW
AT FTAT E |

SHRI SYED SHAHEDULLAH
{(West Bengal): Mr. Vice-Chairman,
Sir, if 1 am not going to describe in
detail again all the sufferings of the
poor peasants, of the rural poor, it is
because it would be only redundant
and it would be a repetition. The ho-
nolirable Minister hag stated that the
concern for the rural poor is of the
entire House, But, in so far as I have
seen the Government’s attifude, as it
has been reflected in tiiis House, it has
never risen above mere benevolence
and philanthropy and, what has been

revealed in actual practice in the rurai .

areas, what has happened, has heen
stated by the Members of the House
and has been admitied by the honour-
able Minister himself and it has
been admitted that the lower echelons
and the lower rich have been joined
together and all these mischievous ac-
tivities and brutal activitiegs have been
there. But putting the blame on the
lower echelons and not on the bigger
ones and finally on themselves .s
something that has been the fashion
all through. Now, Sir, I may re-
call what the great Persian poet,
Saudi, said as early as the 12th cen-
tury. He said it would not do for a
Government to put the blame on offi-
cials. As he said “A stranger in a
village, when he is bitten by a dog,
does not abuse the dog, but he abuses
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the farmer who maintains the dog.
SS9 |dl F oqeafew 5TE )
FEFRA AT & EECECH

So, it is like this, These are to be
blamed for what has happened. For
the Government to say that their offi-
cers has done this reminds me of what
the poet has said, These people are to
be blamed. The Government of India
has not so far enabled the State Gov-
ernments to control the ICS and IAS
officers and they can do anything they
like and they have the shelter and the
succour and direct help and aid of the
Government of India in maintaining
their own position as against the State
Government and they help the land-
lords more than the people in the lower
echelons and sometimes the lower
subordinate staff are helpless against
them also though most of them also
are partly responsible. But there are
also occasions when we have found
that these subordinate officers are
helpless because the higher officers
who are under the control of the Cen-~
tral Government more than under the
control of the State Governments
have come to the aid of the landlords.

T

Now, Sir, it is not a mere accident,
it is not accidental, that the Minister
was speaking of security of jobs, of
security of employment, of minimum
wages and all those things, But he
never mentioned the security of life
and person which is due to every citi-
zen of this country.

The minimum Government respon-
sibility is not being carried out. Secu-
rity of life and person of these agri-
cultural workers is not there. And
everywhere, they have been most bru-
tally treated. He has guoted the mud
huts of Jawaharlal Nehru, But these
mud huts with live human flesh are
being allowed to be burnt by the Gov-
ernments that be. The Government
has the minimum responsibility to
protect the life and person of these
helpless workers., He has not mention-
ed, about the right to combine. If we
analyse the situation of these atroci-
ties. you see that some are due to the
Aorcible possession of land by the
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landlords and combined cpposition to
it, and some are due to the cormbined
fight for the wages and all that. So,
the main question is whether this right
should be accorded to them, whether
it should be given to them. Now, the
Government should frame their atti-
tude whether these officers should be
liable for the defence of the rights
given under the Constitution or not.
If they have not been able to maintain
law and order in such cases, it means
that they failed to defend the rights
given to the citizens under the Cons-
titution,, The Army is maintained to
protect the boundary of the country.
But some people have also to protect
the rights enshrined under the Consti-
tution for the citizens, and it is ex-
pected that the Government and the
Administration should also share at
least these rights. But when they
fail, should it be taken as a positive
offence or not? In my opinion, the
officers directly concerned should be
taken equally responsible as those who
perpetrate these crimes. It should be
taken so because it is not only an
offence against certain individuals but
it is an offence against ‘the very
character of the State, the Constitu-
tion that has given the rights, the
right to life and property. Whatever
property they have got, their huts are
burnt and their bodies are also burnt.

Now, the question of bonded labour
and how much degree of bondage is
there. These are the extreme cases
of bondage. But the question of bon-~
dage arises from the very compulsions
of the situation, compulsiveness due to
the monopoly of land, monopoly over
employment and also the help of the
Government administration accorded
to those in power in the villages. Now,
we have got only the extreme cases in
notice. But there are degrees of this
bondage that exist. How can this be
remedied? As has already been stated
by the previous speakers, it is by
breaking the monopoly of the land-
lord, and by distributing the land to
the poor which at the same time cuts
at the bottom of the monopoly of land
and the monopoly over employment
that the landlord has. And it also

b
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gives some succour to the poor. But
the Government must also come for-
ward by providing work as we have
found in West Bengal. There the food
for work has been given extensively
and the agricultural worker has found
other means of livelihood instead of
being forced to go to the landlord and
agree to serve under any vigorous
terms. 8o, these rigours, this oppres-
sion has been softened and relieved
to a great extent.

8 p.M.

The agricultural worker in West
Bengal can now raise his head like
anything, particularly when the atti-
tude of the Government is that it is
behind the working class and the pea-
santry in all the fights against oppres-
sion and that has raised his status. It
is not a question of asking the people
to raize their opinion. 1t is a question,
as the previous speaker, Shri Bhupesh
Gupta stated clearly, of classes and
whether the Government are in favour
of the toiling classes and exploited
classes., That is the question and the
Government here stands accused in
the dock because they have not done
anything and they have failed to take
steps on this particular question. They
have not done anything to protect
their rights given by the Constitution
and stand by the side of the toiling
classes and exploited classes. Thank
you.

o

SHRI RAVINDRA VARMA: Sir, I
am grateful to the hon. Members who
have participated in the discussion and
dealt with the various aspects of this
very vast subject. The procedure that
we are following in this discussion—
is such that it is very difficult to alto-
gether avoid repetition. I am not,
therefore, surprised that many hon.
Members who participated in the dis-
cussion after I spoke last had to deal
with many of the guestions which had
been raised earlier by my hon. friend
Mr. Bhupesh Gupta, and to which 1
had made response earlier.

Sir, T understand that hon. Members
from their experience and their points
of view wanted to draw the attention
of the House to the various aspects of
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the question and to lay emphasis on
various difficulties and solutions. I
do not think, Sir. It is therefore ne-
cessary for me to cover the entire
ground again and deal with all the
main points that were brought up once
before and subsequently by other hon,
Members. Sir, I wish, therefore, only
to deal with some points which were
such that I did not refer to or hon.
Members.

SHRI KALP NATH RAI: Do some-
thing concrete and time bound.

SHRT RAVINDRA VARMA: Time
bound i3 very important at this hour.

Sir, I shall first deal with some of
the points that my hon. friend, Mr.
Yadav, referred to. He undoubtedly
painted a picture of the situation that
he has witnessed in parts of the State
from which he comes and referred to
the difficulties that the workers are
experiencing in rural areas, the pro-
blem of bonded labour, the problem
of alienation of land, the memoran-
dum submitted by the INTUC organi-
sation, the problems experienced by
craftsmen in villages and then he
went on to make a few suggestions in
which he referred to the need for spe-
cial legislation for agricultural labour,
the need to ensure equal remunera-
tion for the same work in rural areas
and the need to train workers of rural
organisations.

Sir, I did refer to the question of
bonded labour when I answered my
hon, friend, Mr. Bhupesh Gupta and
I do not think that I must cover the
ground again,

Sir, my friend referred to the en-
forcement of the ceiling and the dis-
tribution of surplus land.

Unfortunately, Sir, he gave an im-
prestion as though in the last two
years, there has becn some decelera-
tion, some lukewarmness in imple-
menting this programme. Sir, I
would like to say in the area of sur-
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plus land acquired that after the en-
forcement of ceiling, 23.47 lakh acres
of land has been acquired since 1972.
Of this, 16.07 lakh acres have bheen
distributed. Of these 1A.07 lakh acres,
4.79 lakh acres have been distributed
since 1977. I leave it to the hon. Mem-
bers to work out the proportion and
see whether there has been any dece-
leration.

Then, Sir, the fotal land acquired
upto March 1977 was 17.47 lakh acres.
Today it is 23.47 lakh acres which
means that in the last two years ap-
proximately, 6 lakh acres have been
acquired as against 17 lakh acres till
1977. Here again, Sir, the figures
speak for themselves.

Then, a reference was made to the
land that has been distributed. Upto
1977, 11.73 lakh acres were distribut-
ed. After 1977, in the last approxima-
tely two years, 4.79 lakh acres have
been distributed. Here again, the
figures speak for them3elves.

Then comes the question of benefi-
ciaries, Upto 1977, since 1972, 7.54
lakh persons benefited from redistiri-
bution of land, that is, surplus land.
In the last two years, approximately
3 lakh additional pé€rsons have bene-
fited from distribution of surplus land.
Does it show any deceleration in the
pace of distribution of surplus land?
I would also like to add for Lis infor-
mation that of these 10.69 lakhs of
total beneficiaries, 5.65 lakhs of bene-
ficiaries belong to the Scheduled
Castes and Scheduled Tribes,

SHRI NARASINGHA PRASAD
NANDA (Orissa): I would invite the
attention of the hon. Minister to the
chapter on agriculture in the ‘Econo-
mic Survey’ where it has been admit-
ted that there iz some luke-warmness,
some tardiness in the matter of distri-
bution of surplus land. 1t is the Gov-
ernment document where it has been
admitted and now you are giying
some other facts trying to es,tpplish

+ .

-
.
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that the pace is not slow and that the
distribution work is going on as be-
fore. You are trying to create an im-
pression as if there ig no deceleration
but your attention is invited to the
‘Economic Survey’ which is your own

document.

SHRI RAVINDRA VARMA: Sir, I
am sure the hon. Member was present
here when I spoke earlier and 1 ad-
mitted that this question needs much
more attention and I am not approa-
ching this question from the point of
view of any justification while ans-
wering to the criticism. Perhapsy, the
hon. Member was not present here.
Therefore, what T say is not with a
view to claiming or saying that there
is no need for improvement or that
everything is being done in this re-
gard. But it is not a crime to quote
figures to show that work iz being
done when it is said that nothing is
being done or enough is not keing done,
Instead of answering in kind and say-
ing that everything is being done, it is
better to take recourse to figures,
which is incontrovertible and if the
conclusion that flows from the figures
is not as uncomplimentary. . (Inter-
ruptions). Let me finish my sentence,
Mr. Dhabe. If the conclusion that
flows from the figures 1is no{ as
complimentary as some persons would
like that conclusion to be, then we
cannot be blamed for that. Yes Mr.
Dhabe, you wanted to ask something.

SHRI S. W. DHABE: The Prime Mi-
nister himself admits that the work
was tardy.

SHRI RAVINDRA VARMA: I never
said it was not so. Does that mean
that I should say that there has been
no additional beneficiary and that no
land has been distributed? Do you
want me to beat my breast and say
that al] that has been said in criticism
is correct? Is it a crime to quote facts?
Is only one side has the right to quote
facts?

s e w1z (fagre) oo Sy
UiFS F9° FT 17 F T FIT 7 a1 FT
garfora #3555 ) ofr 9 30Ty
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9gA [T 3T 31 ATAT F FFET, 37 9T
ag g F aai & wfaywre faamr
™R

Y WS Wiq TG T AT YIS

W TXNE ART : FAF FF UG, 25
Fram ad § & Fa=rag )

o\ Y N F T [T TEF FrEH!
%, Afwe q fsafaai & wars § o a7

SHRI RAVINDRA VARMA: Sir,
then I shall turn to what my hon.
friend Mr. Dhabe has said. He re-
ferred to the need for rural worker’s
organisation and the ILO Convention
No. 141.

SHRI KALP NATH RAI: You are
a good man in bad company.

SHR] RAVINDRA VARMA: My
hon, friend Mr. Shahedullah also re-
ferred to the question of the right to
combine. I am very sorry if my not
mentioning the right to combine, while
referring to what my hon, friend,
Mr. Bhupesh Gupta, has said, gave
him the impression that the Govern-
ment’s stand on the right to combine
is ambiguous. It is not. I was not
making an exhaustive list of all the
rights when 1 referred to what my
hon. friend, Mr. Bhupesh Gupta, has
said. The very fact that after this
Government came to power we rati-
fied the ILO Convention means that
we believe in the right to combine
and I do not know what gave my
friend, Mr. Shahedullah, the impres-
sion that we were ambiguoyg on the
question of the right to combine. 1
am sure, my hon. friend has read the
ILO Convention.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Wherever we have combin-
ed, we have been badly treated by
the officers who deal with law and
order, They say ‘Your combination
is something illegal and cannot be
tolerated.” That must be flowing from
that only.
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SHR;y RAVINDRA VARMA: I
thought this was a short duration dis-
cussion. 'But Sir, if that is not the
case, I would like to deal with every
point at length.

SHRI KALP NATH RAI Now,
finish it.

SHRI RAVINDRA VARMA: I am
in the hands of the House. Other-
wise, let us have an understanding
that this is a short duration discussion
and let me try to deal with the sub-
ject as such.

THE VICE-CHAIRMAN (SHRI
SHYAM LAI, YADAV): This is a
short duration discussion.

SHRI S. W. DHABE: You can reply
in your own way, in your own inimi-
table way.

SHRI RAVINDRA VARMA: Sir, my
hon. frined, Mr. Dhabe, referred to the
absence of a legislation to protect the
agricultural workers. He said that
the Trade Union Act does not apply
to them that there are no standing
orders governing their conditions of
work and he suggested that a special
monitoring cell should be set up in
the Ministry. I do not know whether
my hon. friend is aware of the fact
that a cell hag been set up in the
Ministry.

SHRI S. W. DHABE: 1 suggested
amendment of the Trade Union Act.

SHR; RAVINDRA VARMA: I am
coming to that. In fact, Sir I can say
with some pardonable pride that after
30 years, when this Ministry came to
power, gpecial attention has been paid
to the problem of rural and unorga-
nised labour. My hon. frined knows
it. So do the other hon. Members in
the House. For 30 years no special
conference had been convened, a tri~
partite conference, to focus the atten-
tion on the problems of the rural and
unorganised labour. It was for the
first time that i 1977 our Government
took steps to convene such a con-
ference. It is true, Sir, as my hon.
friend, Mr. Ramanand Yadav has said,
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that among those who were invited
to the conference, there may be some
omigsions. It is not possible to invite
everyone of those who is worthy of
being present at such g conference or
who is regarded by some as worthy
of being, present at such a conference.
But all the interests concerned were
adequately represented After the
discussion at this conference, it was
decided to set up a standing commit-
tee. That standing committee—again,
it may be said that more people can
be included—is representative of all
organisations and interests that work
in this field. Then, Sir, this commit-
tee hag set up three sub-committees;
one dealing with the question of cen-
tral legislation, the second dealing
with the problem of bonded labour
and the third dealing with organisa-
tion and education. Here ag-in 1
will refer to what Mr. Shahedullah
has said and try to point out tu him
that it is because we believe in the
necessity of organisation that we have
included this as one of the items for
a committee of the standing commit-
tee. Sir, it is right to say that even
when there is an organisation many
difficulties have to be combated. But
as my hon. friend Shahedullah and
other said, unless workers gre able to
organise themselves, it will not be pos.
sible to ensure that the legislation that
adorns the statute book becomes a
reality in the field. My hon. friend,
Mr. Shahedullah said that there iy a
tendency to blame the lower officers,
staff and others to absolve the higher
functionaries.

SHRI SYED SHAHEDULLAH: . . .
the Government itself.

SHRI RAVINDRA VARMA: It will
be extremely wrong if the Govern-
ment attempts to put the blame solely
on the lower staff and absolve the
functionaries of the Ministries, but my
hon. friend is well aware that the
Prime Minister doeg not sit in every
village. No hon. Minister, even of
West Bengal, sits in every village.
Government has to function
through its limbs. I want to know
in which country you have a system
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where a Minister alone functions, and
where there is no functionary.

SHRI KALP NATH RAI: But he
must have the political will. Let this
Government have the political will
to protect the interests of the poor
workers. Your party and your Gov-
ernment does not have the will to
protect the weaker sections.

SHRI BHUPESH GUPTA: You are
quite right Mr. Varma but in other
countries, in a good democracy, when
lower people do not function, Minis-
ters go. Here what happens is, if
lower people do not function, the
Minister gets promotion.

SHRI KALP NATH RAI: You must
have the political will to do it.

SHR] RAVINDRA VARMA: First,’

let me answer Mr. Kalp Nath Rai
that there is no absence of political
will. If I can assure him that there is
no absence of political will, that will
make him feel that this is so and I
do so, but if my hon. friend says these
words as a parting kick to me before
he gathers his papers and leaveg the
House, then 1 can gather the partinz
kick as well because there is a promise
of parting, after all.

SHRI INDRADEEP SINHA: Mr.
Varma, Just one minute. Near Delhi
there is a Kanjhawala village. There
the landlords are carrying on their
agitation with the help of a section
of your Janata Party. You are the
Labour Minister. Will you please
visit Kanjhawala and ask the land-
lords to withdraw that agitation. On
23rd December when those agricul-
tural peasants pgathered to meet Shri
Charan Singh  the Kanjhawala land-

lords also went on satyagraha. So,

a section of your party is carrying on
this agitation against the poor agricul-
tural workers. Will you see that this
agitation is withdrawn? Only then
we will know that you have the will
to do it.
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SHRI VISWANATHA MENON: It
is very difficult.

SHR;] RAVINDRA VARMA: No,
not difficult. It is a specific case that
the hon. Member has referred to.

SHRI KALP NATH RAI: ‘These
Kanjhawala landlords have the cour-
age to attack the Prime Minister’s
house. This is happening here. So,
you must withdrayw the cases and pro-
tect the interests of the Harijans.

SHRI RAVINDRA VARMA: As far
as the courage of attacking the Prime
Minister's house is concerned, 1 can
inform my hon. friend that it is an
infectious courage. 1 do not know
which is the infection source, but it is
an infectious courage. I shall certain-
ly look into the question that my hon.
friend, Shri Indradeep Sinha, has
raised. Then, there wan a reference
to house sites and financial assistance
for those to whom housing sites have
been allotted. Sir, I wish I could give
you the figures about the house sites
allotted, but I would certainly give
you the figures about the financial
assistance, When I am giving these
figures, I am not trying to score a
point, but, when a point has bzen
raised, I want to give thal informa-
tion. In the last two years the total
financial assistance given to those to
whom surplus lands have been allot-
ted during the period 1975—77, was
Rs, 679.58 lakhs,

SHRI S. W. DHABE. For housing.

SHRI RAVINDRA VARMA: Yes.
Whereas for 1977—79 it was Rs. 700
lakhs, Here again it doss not show
any deterioration. In fact. it is an in-
crease. Now let me turn to my hon.
friend, Mr. Bagaitkar.

SHR1 KALP NATH RAI: You must
announce your policy. Why are you
giving these figures?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Please let
him conclude.

SHRI KALP NATH RAI: Why
should I listen to those things? p say
that he must ask his Prime Minister,



